Before the National Green Tribunal [Southern Zone] sitting at Chennai
Original Application No. 98 of 2021 (Sz)

Between:

V. Mahendran,

And 2 others. ~ Applicants
Versus

The District Collector,

Namakkal District,

Namakkal and 7 others. — Respondents.

Affidavit in Rejoinder of the Applicant No. 2 to the Reply Statement dated
5™ August, 2021 of the 8" Respondent.

I, N. Veerichetty, S/o. Natarajan, Hindu, aged about 51 years, residing at Door
No. 54G3, Rajarajan Nagar, Chinnappanaickenpalayam, Komarapalayam —
638183, Namakkal District, now temporarily come down to Chennai, do hereby

sincerely affirm and state as follows:-

1. | submit that | am fully conversant with the facts of the above matter and
I am competent to file the present Affidavit in Rejoinder. | submit that | am
filing the present Affidavit in Rejoinder for the limited purpose of replying to
the contents of the Reply Statement dated 5" August, 2021 which is filed by
the 8" respondent in response to the Original Application filed by the
Applicants herein. | crave leave of this Hon’ble Court to file an additional
affidavit, if and when necessary. | have read the copy of the Rép!y Statement
along with annexures, filed by the 8" respondent and | have understood the
contents thereof, save and except what is specifically admitted herein, no part
in the Reply Statement which is not expressly dealt with shall be deemed to be
admitted and | crave Leave to those paragraphs during the course of argument

as may be necessary. In Reply thereto, | have to state and submit as under.
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2. I submit that | stoutly deny the averments contained in Para Nos. 9, 17,

19, 20, 23 and 26 of the Reply Affidavit dated 5" August, 2021 of the 8"
respondent as false and misleading. | humbly submit that 1 have sold the
property in  D.No. 54G1 (T.S.No. 22/1}, Rajarajan Nagar, Komarapalayam,
Namakkal District, in which it was alleged that | am running Power Loom
Factory, to one A. Senthilnathan through Doc.No. 125/2015 (SRO, Komara
palayam) dated 08.01.2015 itself. Therefore, | have no connection with the
Power Loom Factory as alleged by the gt respondent. Accordingly, | have given
a suitable reply to the Show Cause Notices in PROC.NO: DEE/TNPCB/KMP/F-
NA/GS/A/2021 dated 24.08.2021 and PROCNO: DEE/TNPCB/KMP/F-
NA/GS/W/2021 dated 24.08.2021 respectively issued by the 7% respondent. In
consonance with the same, one A. Ranganathan, 5/o. R. K. Angamuthu, residing
at D.No. 19/11, Bandarikovil Street, Chinnappanaickenpalayam, Kumara
palayam who is the brother of the purchaser from me has also sent a letter
dated 14.09.2021 to 7™ respondent by reiterating that the property has been
purchased by his brother A. Senthilnathan and now, his brother is residing in
Canada for his employment. Therefore, the said A. Ranganathan further stated
in his letter that he is running the Power Loom Factory and aiso, he undertakes
that he will apply and get proper approval from the Tamil Nadu Pollution
Control Board. Therefore, as of now, | am only doing weaving work in various

places on weekly basis.

3. | submit that the people in the locality would use 1o call the Power Loom
Factory run by the said A. Ranganathan as a Veerichetty Power Loom factory
because it was owned earlier by me. Therefore, as of now, | am not the owner
of the Power Loom Factory as alleged by the 8% respondent. Under such
circumstances, the Show Cause Notices dated 24.08.2021 was issued to me
under wrong presumption from the office of the 7" respondent. Whileso, the
7 respondent has understood that the powerloom in S.F.No. 54G1, Ward No.
2 is not owned by me, therefore, sent a hearing notice to the original owner
(M/s. Senthilnathan Power Loom) in Letter No. F.No./DEE/TNPCB/KMP/2021

Page No: 2-

Corrns: NILY /\//



dated 16.09.2021. | humbly submit that all other averments in the Reply

Statement of the 8" respondent are denied as false and which was made to suit
the case of the 8" respondent, however, the same was foisted without any

proof.

4, I humbly submit that | have great respect and regards for this Hon’ble
Tribunal. | humbly submit that | have not approached this Hon’ble Tribunal with
unclean hands and not made any statement in order to mislead this Hon'ble

Tribunai.

it is therefore, prayed that this Hon’ble Tribunal may be pleased to

accept this rejoinder affidavit on file and thus render justice.

A AN

Counsel for the 2™ Applicant 2" Applicant

VERIFICATION

I, N. Veerichetty, S/o. P. Natarajan, aged about 50 years, residing at D.No. 54
G3, Rajarajan Nagar, Chinnappanaickenpalayam, Kumarapalayam — 638183,
Namakkal District, do hereby verify the contents of Para Nos. 1 to 4 are true
to the best of my personal knowledge, belief and information and that |
have not suppressed any material fact.

Date: 23.09.2021 /\/\/(ﬁ

Place: Komaramangalam. [N. Veerichetty
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LIST OF DOCUMENTS FILED IN SUPPORT OF THIS REJOINDER AFFIDAVIT

S.NO DATE DOCUMENTS NATURE

1. 08.01.2015 Copy of Sale Deed in Doc.No. True Copy
125/2015 (SRO, Komarapalayam)
executed in  favour of A.
Senthilnathan executed by the 2"
Applicant
(Translated Version)

2. 19.05.2015 Copy of Patta in No. 2363 True Copy
transferred to the name of A.
Senthiinathan
(Translated Version)

3. 24.08.2021 Copy of Show Cause Notice issued True Copy
by the 7" respondent in PROC.NO:
DEE/TNPCB/KMP/F-
NA/GS/A/2021

4. 24.08.2021 Copy of Show Cause Notice issued True Copy
by the 7% respondent in PROC.NO:
DEE/TNPCB/KMP/F-
NA/GS/W/2021

5. 14.09.2021 Copy of Reply by the 2" Applicant True Copy
to the Show Cause Notice dated
24.08.2021
(Translated Version)

6. 14.09.2021 Copy of Reply by one A. True Copy
Ranganathan to the Show Cause
Notice dated 24.08.2021 issued to
the 2" Applicant
(Translated Version)

7. 16.09.2021 | Copy of hearing notice to the | True Copy
original owner (M/s.
Senthilnathan Power Loom} in
Letter No.
F.No./DEE/TNPCB/KMP/2021
dated 16.09.2021.
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I for Rs 32,50,000/-

In the date of 8% January 2015, Mr.A.Senthilnathan Son of R.K.Angamuthu
Mudhaliyar(Permanent Account No. BCLPS0091P, Cell No. 9884474147)0f you, who
residing at Door.No. 19/11, Bandari Koil Street, Chinnappanaykkanpalayam,
Kumarapalayam Agraharam Viliage, Thiruchendoge Taluk, Namakkal District,

Mr.N.Veerisetty Son of Mr.P.Natarajan - 1 (Permanent Account No.
ADEPV7324D, Cell No. 9442361689), Tmt.KamaIa wife of N.Veerisetty - 2 (Voter
Id.No. JBR3352184, Celi No. 9487204375), was residing at Door.No. 14B,Vittalapuri
North Street, Kaatoor Pandari Koil Street, Komarapalayam Agraharam
Village, Thiruchengode Taluk, Namakkal District, now currently came down to the
Rajarajén Nagar, Komarapalayam Agraharam Village, Thiruchengode Taluk,
Namakkal District that with full consent we selling the variants of land and R.C.C.
Terrace Building and A.C.C. Cement Building covered with cardboard by the way of
registered Sale deed which held as follows,

As per the registered Doc.No. 1436/2001, SRO Komarapalayalm which was
entered in Book No.1, Voldme No. 821 and Pg.No. 39 to 41 and as per the Patta No.
2363, No.1 & 2 were in possession ‘at the above property from the date of
11.07.2001and constructed R.C.C, Terrace Building and A.C.C. Cement Building
covered with cardboard by self-income of No. 1 & 2. We are selling the above property
by the way of sale deed for the sum of Rs.32,50,000/- and hand overing the
possession to you. We received the sum of Rs.32,50,000/- (Rupees thirty two lakhs
and fifty thousand only) from you for our family expenses, for business development
and to resolve the indebtedness, from today we are giving all rights to you to enjoy
and take possession of the above said property. Hereafter our self and our former -
future heirs have no rights to enjoy the above said property in following days. We
say for sure that in the said property there is no encumbrance or pre dated
unregistered sale agreement document or pro note debt or attachment or court
attachment or unregistered pre documents. We are bound to say that in future, if
there is any encumbrance discloses in the above said property that we'wil! come
forward with the liability to rectify the above issue from our own expense and from
our other assets. Hereafter, we request you to apply for name transfer for payment
for all government tax, Panchayat tax, and electricity bill in your name in the above
said property. We have a!ready given petition to transfer the Patta in your name. For
this with our full consent that we selling the variants of land and R.C.C. Terrace
Building and A.C.C. Cement Building covered with cardboard by the way of registered
~ Sale deed.
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Namakkal Registrar, Komarapalayam Sub-Resistrar, Thiruchengode'Taluk,

Schedule of property

Komarapalayam Agraharam Village, Komarapalayam Municipality War No.2, at
Rajarajan Nagar, land in Paimas:.No. 23, 24. '

Going over east-west 30 ft width public road --- (South)

At D.Palanisamy’s balance property and at present Sundarraj’s category property --
- (North)

At Komaragounder’s property and at present our other property --- (East)

S.N.Palanisamy’s property and at present Sidheswaran Murugadas category property
--- (West)

In middle of this east-west on both sides there is 40 (fourty feet), south-north
east side 50 (fifty feet), south-north west side 58 (58 feet) of the extent of land which
measuring 2160 sq.ft (200.74 square meter) and all rights of possession, R.C.C.

Terrace Building which was constructed to the extent of 200 square meter on before
12 years in the above property, in which the ground floor was constructed by using
cement, limestone and country trees and also the A.C.C. Cement Building covered
with cardboard, all the doors, windows, electricity connection with Service Connection
bearing Nos. 04-156-005-1004, 04-156-005-1089 on the above property with
deposits involved, wirings, fittings and all everything, water connection with bearing
No. 5072 with electric motor with deposits involved, wirings, fittings everything, an
overhead water tank comprised 1000 Liter on the above property, 30 feet width east-
west road in the north side of above property, rights of possession given to utilizing
the transport of cattle cart track, right of possession given to utilize public road which
is left in the above survey number by transporting cattle cart, rights to utilize normal
pathway and all easementary rights which wili subject to this sale deed.

The above said property is situated in Komarapalayam Municipality, Ward
No.2, Rajarajan Nagar. The above said property has patta in Patta No.2363. As per
the town survey record Ward-B, B!ock¥23, T.S.No.22/1part the above property is
situated at north side. The old survey number or paimas number of the above
property is Mo.4/Pa, the door number of the above property is 54G, 54G1, 54G2
Property Tax.No. 1600,27349,27350.

The above property is accepted and purchased by Mr.A.Senthilnathan by

registered sale deed, after getting into possession, the purchaser signed this

document.




)&

In the above property the price value of the land is Rs.8,02,960/- and price
value of the building attached in the land is Rs.24,46,840/-, the price value of the
pathway rights possession is Rs.200/- so the total market value of the above property
at present is Rs.32,50,000/-

Vendors Purchaser
Sd/- : Sd/-

Witnesses (Sd/-)

1. K.P.Seenivasan S/o.PaIa_niappan, 191E, Peraandhaarkadu, Chinnappanayakkan
Palayam, Komarapalayam, Tiruchengode Taluk, Namakkal District.

2. R.A.Sellappan S/o.Angamuthu Mudhali, 182, K.P.Veedhi, Peraandharkadu,
Chinnappanayakkan Palayam, Komarapalayam Tiruchengode Taluk, Namakkal
District.

3. K.G.M.Kaveri S/o. Marimuthu, 36A, Eritheru, Chinnappanayakkan Palayam,
Komarapalayam Tiruchengode Taluk, Namakkal District.



Scheduie 1 - A l ?

1. Nature of building

a) Materials used for construction | : cement, sand, limestone

b) Depth of Foundation . 3 feet

c) Dimension of walls from ground level : 1 feet

d) Details of Tree used ‘ 1 country tree

e) Floor applied : cement, mosaic

II. Age of the building : 12 years before R.C.C Terrace,

_ 12 years before R.C.C Terrace, A.C.C.card

II1. Extent of the land : 2160 sq.ft equal to 200.74 Sq.mt
a) value of land per 1 Sq.mt : 4000/~

b) Total value of the land : 8,02,960/-

C) value of the building 1 24,47,040/-

Including pathway

IV.-Mentioning of building constructed , its extent, ground floor, top floor in the
below column

{ Building Ground floor First floor 2™ floor 3" floor
informataion
R.C.C Terrace 200 Sq.mt w— - -—
R.C.C Terrace & card - 100 Sq.mt —- -

V. Con.'tpoundwall with spikes P

VI. Well P --—-
VII, Separate Latrine e
VIIL. Electricity connections : yes
a) No of points _ 1+ 30 points

b) No of fans -

c) water pipes/municipality drinking water connection :  yes
X. Yearly income from rent : Rs, 11,240/~

XI. Vendors total value | :'Rs, 32,50,000/-
Date: 08.01.2015

Vendor Purchaser

Sd/- Sd/-
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125/2015/BK1
Va.No. 60/2015 Certificate issued under Sec.42 of Stamp Act

This is to certify that Mr.Senthilnathan who residing at Komaparapalayam with
whom has been charged Rs.2,00,000/- (two lakhs only) for respective stamp
duty/deficit stamp duty under section 41 of Stamp Act

SRO: Komarapalayam Sd/-
Date: 08.01.2015 o Sub Registrar and The Collector
4 under sec 41 of Stamp Act

On 08.01.2015 at Sub Registrar Office, with in the time of 12 - 1 pm, the prescribed
fee was paid by:-

1. Left Thumb Impression Sd/-

As per the clause in above document

Vendors
1. Left Thumb Impression Sd/-
' As per the clause in above document
2. Left Thumb Impression Sd/-
As per the clause in above document
Purchaser
1. Left Thumb Impression Sd/-
As per the clause in above document
Attestors

1. R.Arulmani, S/o. K.Ramalingam, 26, Perandhaarkadu, Komarapalayam -
638 183, Tiruchengode T.k, Namakkal D.T.

2. A.Sadhasivam, S/o. Angappamudhaliar, 2/3, Pandarikoil street,
Chinnappanayakkanpalayam, - Komarapalayam, Tiruchengode T.k,
Namakkal D.T.

This dated at Monday, 08" January of 2015

Sd/-
SRO Komarapalayam
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TAMIL NADU POLLUTION CONTROL BOARD

PROC.NO: DEE/TNPCB/KMP/F-NA/GS/A/2021 dated 24/08/2021

Sub: TNPCBd - Industries — Whereas during inspection of the unit of M/s. Veerichetty
Power Loom, 54G1, Ward No-2, Kumarapalayam Village, Kumarapalayam
Taluk, Namakkal District - Air {Prevention and Controi of Poliution) Act, 1981 as

amended ~ Show Cause Notice - Issued — Reg.

Ref: 1. The Hon'ble NGT(SZ)Chennai in O.A. No. 98 of 2021, order dated: 11.08.2021
2. The Water (P&CP) Act, 1974 as amended in 1988,
3. Inspection of your unit on 23/8/2021.
* 3k ok ¥ K
The Air (Prevention and Control of Pollution) Act, 1981 as amended in 1987 is in

force in Tamil Nadu., The Tamil Nadu Pollution Control Board enforces the above Act.

Subject to the provisions of Section 21 of the Air (Prevention an.d Control of
Pollution} Act, 1981 as amended in 1987 (hereinafter referred to as the Act), no person
shall establish or operate an industrial plant in an air pollution control area without
obtaining the previous consent of the Tamil Nadu Pollution Control Board. Contraventicn of
Section 21 is an offence under Section 37 of the Act punishable with imprisonment for a
term which shall not be less than one year and six months but which may extend to six
years and with fine and in case the failure continues, with an additicnal fine which may
extend to five thousand rupees for every day during which such failure continues after the

conviction for the first such failure.

Whereas, complaint was filed by Thiru. V. Mahendran & 2 others before the Hen'ble
NGT(SZ)} Chennai in O.A. No. 98 of 2021 against the operation of power looms causing
noise pollution and affecting the health of the people in the locality.

Whereas the Hon’ble NGT(SZ) Chennai in O.A. No. 98 of 2021, order dated:
11.08.2021 vide ref (1) cited has directed that the Tamil Nadu Pollution Control Board is

directed to ascertain the fact as to whether any of the applicant is conducting power loom in

‘that area and if so, whether they are complying with all the norms including noise pollution

norms and if not, what is the nature of action taken by the Pollution Control Board against
such power loom, They wiay als b iaenticin as 10 now many sucn power-iooms are functioning
in that area and whether all those power looms are following the norms to prevent noise as
well as dust pollution and whether they have obtained Consent (if any) required under the
Water (Prevention and Control of Poliution) Act, 1974 as well as Air (Prevention and Control

of Poliution) Act, 1981 for this purpose,

Whereas during inspection of the unit of M/s. Veerichetty Power Loom, 54G1,
Ward No-2, Kumarapalayam Village, Kumarapalayam Taluk, Namakkal District on
23/08/2021, the unit was in operation without obtaining Consent of the Board. Adequate

noise control measures and dust control measures are not provided to the ioom section.

LA S
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Hence, you are directed to show cause within 7 days from the date of receipt of

this notice as to why penal action should not be initiated against you for the ectablishment
of the unit without the valid consent of the Board under Section 21 of ‘the said Act and to
issue directions under Section 31A of the Act for closure of the unit and for the stoppage of

electricity etc.,

It is informed that non-receipt of any reply within the prescribed period will be
construed that you have no satisfactory explanation to offer for the above contravention and

action will be taken accordingly.

‘t\% [N ‘//%‘;{{AJ, ‘
District Environmental Engineer,
e Tamil Nadu Pollution Control Board,
"y aleflut Kumarapalayam.

To

The Occupier
M/s. Veerichetty Power Loom,
#54G1, Ward No-2,

. Rajarajan Nagar,

Kumarapalayam Village,
Kumarapalayam Taluk,
Namakka! District - 638 183.
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TAMIL NADU POLLUTION CONTROL BOARD

PROC.NO: DEE/TNPCB/KMP/F-NA/GS/W /2021 dated 24/08/2021

Sub: TNPCBd - Industries - Whereas during inspection of the unit of M/s. Veerichetty
Power Loom, 54Gi1, ‘Ward No-2, Kumarapalayam Village, Kumarapalayam
Taluk, Namakkal District - Water (Prevention and Control of Pollution) Act, 1974
ag amanded in 1988 ~ Thow Canse Notice - Jseuad — Rag. . -

Ref: 1. The Hon'ble NGT(SZ)Chennai in O.A. No. 98 of 2021, order dated: 11.08.2021
2. The Water (P&CP) Act, 1974 as amended in 1988.

3. Inspection of your unit on 23/8/2021.
’ % KR Kk
The Water (Prevention and Control of Pollution) Act, 1974 as amended in 1988 is in

force in Tamil Nadu. Tamil Nadu Pollution Control Board enforces the above Act.

Subject to the provisions of Section 25 of the Water (Prevention and Control of
Pollution) Act, 1974 as amended in 1988 (hereinafter referred to as the Act}, no person
shall establish or take any steps to establish to any industry, operation or process, or any
treatment and disposal system or an extension or addition thereto, which is likely to
discharge sewage or trade effluent into a stream or well or sewer or on land without

obtaining the previous consent of the Tamil Nadu Pollution Control Board. Contravention of

[T
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Sectinn 25 i an offance. undar Caction 44 F o

term not less than one year and six months but which may extend to six years and with

fine,

Whereas, complaint was filed by Thiru, V. Mahendran & 2 others before the Hon’ble
NGT(SZ) Chennai in O.A. No. 98 of 2021 against the operation of power looms causing

noise pollution and affecting the health of the peopie in the locaiity,

Whereas the Hon'ble NGT(SZ) Chennai in O.A. No. 98 of 2021, order dated:
11.08.2021 vide ref (1) cited has directed that the Tamil Nadu Pollution Control Board is
directed to ascertain the fact as to whether any of the applicant is conducting power foom in
that area and if so, whether they are complying with all the norms including noise pollution
norms and if not, what is the nature of action taken by the Pollution Control Board against
such power loom. They may also mention as to how many such power looms are functioning

_in that area and whether all those power looms are foliowing the norms to prevent noise as

2armll
S

o

&g dust polittion und wheoher they have obtained Consant (if any) required under the

Water (Prevention and Control of Pollution) Act, 1974 as well as Air (Prevention and Control
of Pollution) Act, 1981 for this purpose.

Whereas during inspection of the unit M/s. Veerichetty Power Loom, 54G1, Ward
No-2, Kumarapalayam Village, Kumarapalayam Taluk, Namakkal District on
23/08/2021, the unit was in operation without obtaining Consent of the Board. Adequate

noise control measures and dust controf measures are not provided to the loom section.

Hence, you are directed to show cause within 7 days from the date of receipt of this
notice as to why penal action for offence under Section 44 of the Act should not be taken

against you for'contravening the provisions of Section 25 of the Act and also to issue

EIE A S



directions under Section 33A of the Act for closure of the unit, stoppage of power supply

etc.,
It is informed that non-receipt of reply within the prescribed period will be construed

that you have no satisfactory explanation to offer for the above contravention and action

will be taken accordingly.

s e
District Environmental Engineer,

PN Tamil Nadu Pollution Control Board,
;,q}aﬂ’”‘* Kumarapalayam.

To

The Qccupier

M/s. Veerichetty Power Loom,
#54G1, Ward No-2,

Rajarajan Nagar,

Kumarapalayam Village,
Kumarapalayam Taluk,

Namakkal District ~ 638 183.
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From:
N.Veerichetty,
S/o. Natarajan,
Door.No. 54G3,
Rajarajan Nagar,
Komarapalayam - 638183,

To:
The District Environmental Engineer,
“Tamilnadu Pollution Control Board,
298/A, Salem Main Road, Thiruvalluvar Nagar,
Komarapalayam.

Sir,

Sub: information relating to as per sale deed in Poc.No.125/2015, SRO,
Komarapalayam dated 8.1.2015 A.Senthilnathan who purchased the
property. In the above property his brother Ranganathan who running
the Power loom factory - reg

Ref: Letter issued from your office dated 24.08.2021

It is submitted that I already sold the house property situated in Door.No. 54G1,
Komarapalayam Municipality Ward No.2, Rajarajan Nagar to one A.Senthilnathan in
Doc.No.125/2015,SR0O, Komarapalayam dated 8.1.2015.

I have nothing to do with the above power loom factory. I was issued Show
Cause notice dated 25.08.2021 by you that I am running the above power loom
factory with out the consent from Poliution Control board. There is Senthilnathan
residence was situated at west side of power ioom factory. Adjacent to his residence
my residence is situated. At north side Municipality public road is situated. Because
of the above power loom factory, there is no harm to the people who resides there.
However, the said Ranganathan running the above factory from morning 8.a.m to
evening 6.p.m only. I already sold the above property to the said Senthilnathan but
some of the people around there saying that till that is my factory. I requesting your
goodself to send the letter to the said Ranganathan hereafter.

Thanking you
Place: Komarapalaym Yours,

Sd/-
Date: 14.09.2021 | _, (N.Veerichetty)
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From:
A.Ranganathan,
S/0. R.K.Angamuthu,
Bandari Koil Street,
Door. No. 19/11, Chinnapanayakkanpalayam,
'Komarapalayam - 638 183,

To:'
The District Environmental Engineer,
Tamilnadu Pollution Control Board,

298/A, Salem Main Road, Thiruvalluvar Nagar,
Komarapalayam.

Sir,

Sub: information relating to as per sale deed in Doc.No.125/2015, SRO,
Komarapalayam dated 8.1.2015 N.Veerichetty S/o. Natarajan who
sold the property to my brother A.Senthilnathan. In the above
property I am running the Power loom factory - reg

Ref: Letter issued from your office dated 24.08.2021

It is submitted that my brother A.Senthilnathan already purachased the house
property situated in Door.No. 54Gl1, Komarapalayam Municipality Ward No.2,
Rajarajan Nagar to one A.Senthilnathan in Doc.No.125/2015,SR0O, Komarapalayam
dated 8.1.2015. In the above property I am running the power loom factory with my
straight administration. Patta also already there in the name of my brother
Senthilnathan. My brother now living in Canada for employment. In this
circumstance,-the Show Caﬁse Notice dated 25.08.2021 has been issued by you by
stating that the power loom factory was running by N.Veerichetty with out obtaining
consent from Poliution Control Board. Further, there is no connection between
Veerichetty and the above power loom factory. There is my residence is situated at
west side of power loom factory. There is vacant land at east side and south side, at
north side Municipality public road is situated. Further, the above factory it has its
windows at east side only. Thus, there is no occurrence of sound pollution or air
poliution. Further, as per the advice of Pollution Control Board I am running the
factory from morning 8.a.m to evening 6.p.m only. Now, I am running the factory
after getting consent from Pollution Control Board. The environment has not been
polluted because of my factory. No persons complained to me regarding any poliution
from the factory. Some of the people around there, saying that till that is
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Veerichetty’s factory. I request your goodself to send the letter regarding the power
loom factory hereafter to my address for future correspondence. '

Thanking you
Place: Komarapalaym Yours,

Sd/-
Date: 14.09.2021 : . (A.Ranganathan)
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TAMIL NADU POLLUTION CONTROL BOARD

To

The Proprietor,

M/S. Senthilnathan Power loom,
S.F.No.534G1 ,ward No-2,
Raiarajan Nagar, :

ERBIA “‘Fh?rw&luv ar-Nagar, - rmarepsiayam Vilage,

{

Salem Main road, Kurnarapalayar, Kumarapalayam Taluk, i
1 'Namakkal Disttict-638.183. Marmakkal District-638183. |
Kal- %

~fetter No.F.No,/DEE/TNPCB/KMP/2021 dated;: 16.09.2021

NPC Board - M/S. Senthilnathan Power loom, 54G1, ward No-2,
ajarajan Nagar, Kumarapalayam Village, Kumarapalayam Taiuk,
Namakkal District-Reg.

< Pror No:DEE/TNPCEB/KMP/F-NAJGS/W/2021, dated.24.08.2021,

R LT

' 1 amlo inferm that a show cause nottce was issued to your unit M/S. Senthiinathan

" power icom, 54G1, ward No-2, Rajarajan Nagar, Kumarapslayam Villsge, Kurnarapalayam
Taluk, MNamakkal District for operating without obtatning consent of the Board .Adequate noise
control measures and: dust control measures are not provided to the joom section vide reference
cited above; Subsequently ,a reply was furnished by the unit vide its letter dated 14-09-2021,

is connection you are requested to attend thils office for personal hearing on
at 11.30 AM without fail, so as to proceed further.

1 recelpt of this letter may be acknowledged.

Y. b a4
. District Eﬁviroh%féxltal Englneer,
]S‘ Tamil Nadu Pollution Control Board,
Kumarapaiayam.

hﬁps:llmaiLgoogle.coml‘mailluMl#inboxlFMfcnglijHSLngPqVchgCINGGqu’?projector'=1
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